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Affect of incre in Urea 'Pri on Fer-
tilizers Consumption 

9467. PROF. MADHU DAND VA-
TE: Will the Minister of AGRl UL-
TURE be pleased to state : 

(a) whether the in re ia the price of 
urea by Rs. 350 per tonne bas adver ly 
affected the con umption of ferLilLer ; 

(b) if o, what ha been the C. II in 
utili ation of fertijjz~rs; aad 

(c) what ha been the con equent ef-
fect on the production of food grain '! 

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICUL T RE A D 
RURAL DEVELOPME (SHRI ~ . V. 

WAMINATH }: (a) and (b> The fer-
tili er con um pt ion in J 981-82 i Limut-
ed at Rs. 61.3 lalh tonne of nu trient 
showing an increase of bout 11. 15 per 
cent over 1980-81. 

(c) Que tion d c not ari c. 

Alie atfo of Corrupli m 
I Offic 

946. SHRI R.P. YADAV: Will the 
Mini ter of IRRIGA.TIO be pica d to 
late: 

(a) wh t i. the normal procedure ad p-
ted for proce ing the allega tions c f cor-
ruption a ainst the Cla l Officer~: 

(b) how m ny u h. comphint'),'allegn-
tion have b en received asain t Direc-
tors working in Lhe entral Water nm-
rni ion during the la t two ye r ; ad 

(c) what are the .nature f the olle~a-

tion and what nction h been t ken 
again t each of the e allegatio~? 

THE Ml ISTER 0 TAT 
MlNlSTRY 0 IRRIGATIO 

IN TH 
CSHRJ 

Z. :R. ANSARI): (a) According to th~ 
procedure laid down by the D parl-
menl of Per onncl and Admini trative Re-
form invc tigationg are made dep rt-
mentally by Vigilnoct Officer or by the 
Central Bureau of love ligation on all 
complain in whicb there i on allega-
tion of cf\rruption or improper motiv 
or if th ct alleged tact prima-f acie in· 

dicate an elem t or paten io.lly f 
vi ii nee angl . The pr ure nl 
envi g uitable cti n being ta en 
again t complainant for ma.king a f 
omplaint in U!:ie .. foil to uh t· otj le 

the allegations when r quir d 10 do so or 
the omplaint i found to be m liciou , 
vc ntiou or a;lfounded. 

(b) and (c) During the la t two 
years, tbr e such complaints w r re-
ceived against Directors of the Central 
Water Cammi ion in which all galion 
of corruption \Vere lev ed. Out ol 
the e thr ca s one has alr dy b n 
closed with the approval or the c nl-
ra I Vigilanc Comm is ion, anotb r i 
under in e tis ti n in rhe eat 11 W ter 
·ommi i n and the third ca . till 

u nJer ron\iJ rat ion. 

Pr po I fo B o Import of Pub · 

9..i69. HRI B. . DE 
1ini tcr of GRI l 'L LR 

tu talc: 

I: Will the 
h plc.1 cd 

( lJ \\ohether 10\crnment .1r con 1d r-
ing ti nninc f 1mj\ 1r1 of pul \\ 1•1 h 
are nm., hande I through the JtiunJI 

, gri ultur.il oop r.11ive '\1Jr etinc f-c-
tleration· 

(h) if , \\ohClher lhi\ I the C U f 
th foll in price f gram in the ~ountry; 

( ) whcthl.'r 1t i~ :.ii a f.1ct thot · d 
orporalion of India nd th nliorn l 

op rntl\c on um r-. Feder tion h 
already u'l..ed I intcrvenl.! in 11c m 1rl. l-
ing l nd und rtnl..c pr J l\ to b t th 
price level; 

(I.I) whether it i'> al a fncl th t the 
lvlini'>lry i ... eriuu ly con erncd o er th 
faling pric · of ram pe i lly in 
M. P. mork ls; nn<l 

e) if o, by wh t 'time the 
sion in Lhi reg rd i likely to 

in 
curr nl nu r-
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k. Ling n lhero i · a propo al lo ban 
th impon of pul e pecially chic 
P a ·. 

(c) lo (e) The Government have a l..ed 
that a quantity of 40000 M. "J onac of 

ram hould be purcba d by Jiff erent co-
op rative u.nd public e tor genc1e in 
M dby Pr de h during the current mar-
k tin to ~labili e the prices of 
gram. 

AUotment of Edible Oil fo rf uhara htra 

9470. HRIM I PR KASH HOU-
DH RI: Will the Mini ter of 'IVJL 

PP I be pica ed to tale: 

(a) whether M hara htr taie ha\"e 
communi .. tcd the entre about the mon-
thly r qufrem nt of edible ii'; ..tnd 

fll the llotmcnt of cdi Je oil m:11.Je 
tiy th cnlr for tlie pcri d Jann r. to 
Mar h, 1982? 

(b} January t \1. r h 19 2 
of imported eJibh:: uil 
\\ere , f II w':-

--- ----· 
RBD P lrn oi l 

-------------- ---
J lllllr). 112 • 3JOCI IOIUI 23 I l mnl 

I r h, 1:12 32uu tnnn 

Jun lmprov menr 

947l. HR1 K. 
Mini teT of W R 
h pie. d t tnte: 

e of I (e 
ted by th 

lum durin 

231 t llllH 

231 tunn 

: Will the 
llO IN 

b the nnme of Lbe Slate Govern-
ments which did not utili e lhe full 
amount all ated by Central Government 
during the above p riod? 

TH Ml I TER OF PARUAMEN-
·1 ARY AF AlR AND WORKS AND 
HOU I G tSHRI BHlSH 1A NARAIN 

I H): (a) and (b). Slum improvement 
1~ a ~ubject in the States Sector and 
fund are provided for it in the State 
plan under the Minimum Needs Pro-
gramme. Therefore, 1.he question of 
ulili alion of th Central Funds by the 
Stat Gov rnments for Slum Improve-
m nl do s not arise. 

between ' YZ and 
··z.. Bloc · in N gar, ew Delhi 

9471. HRl M KA A l HRA: 
Will Mini ter of WORKS AND 
H be plea ed to ref er to the re-

to n tarred Que lion No. 
on 14 oplember, 1981 reg~1rdi ng 

the u e of by-Ian ., a' thoroughfare in YZ 
:ind Z bl k in nrojini Nagar nnd 
late: 

(a) th· pr gre... made of rccLilln o( 
p rman nt barrier in between the by-
lancs of type 'D" quarter o . YZ 27 
nnd 29 and Z l l and I 3 in Sarojini 

agar; 

Ch) whether the Re illenl Wt!lfare A -
·ia1i n of T pc "D'' quarter had also 

requc,1cJ the utive 
i i'>ion and A i tant 
.igar nquiry ffice in 

rier ... pre enting the mi u e f 
th rou hfar ; and 

( ) in e tempor ry b rriers .. reeled ry 
nquiry Offi e in Novemb r 

19 I did n t la t ven for one week, 
whether p rm nent te 1 or con rete bar· 
ri r will be pr ided there? 

TH R 0 PARLIAM 
·1 ARY A • IRS A D WORt<S AND 
HOUSING ( 1-lRI -BHJSHMA NARAIN 

1 GH): ( ) Permanent barrier were 
pro ided in October, 1981. 

) Ye ·, ir. 




